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GOVERNMENT OF INDIA ! 
MINISTRY OF FINANCE I 
{De;:!! !:!:e~t 'e( Rever..l!e} ... " 

New Delhi,. dated the4 It, January. 2000 

NOT!!'!C ..... T!ON I 
I . 

S.O. (E).· Whereas by notification of the Government of India in the Ministry of 
Financt!, number S.O. 617(E) dated the i Olh August, 1992, iissued under sub-section (i) 
read with clause (b) of the Explanation to section 35AC of the Income-tax Ac~ 1'961 (43 
of 1961). the Central Government had specified at senal number 3 Rehabilitation Centre 
for handicapped, by !vf.movikzs Kenqra. Calcutta. as an eligible project or scheme for a 
period of three years beginning with assessment year 1993·~4, which was extended vide 
S.O.No. 580(E) dated 27fu June, 1995 by a period of three more years beginning with 
assessment year 1996·97, which was further extended vide S.O. 702(E) dated 3'" October, 
1997 for a period of three more years beginning with assessment year 1997·1998. 

I 
And whereas the said project or scheme is likely to extend beyond nine years; 

I 
And whereas the National Committee being satisded that the said project or 

scheme is being executed properly, made a further recommendation under sulrrule (5) of 
rule II M of the Income·tax Rules, 1962 for specifying the said project or scheme for a 
further period of two years;. I _ 

Now, therefore, the Centrai Government in exercise ~of the powers conferred by 
sub·section (I) read with c!;iuse (b) of the Explanation (0 section 35AC of the Income·tax 
Act, 1961 (43 of 1961 ), hereby specifies the-..;cheme or project of Rehahilitarion Centre 
for handicapped, which ~ is being carried out by Manovikas Kendra, Calcutta, at the 
eStimated cost of rupeeS-four crores oniy, as an eiigible project'or scheme for a further 
pen'bd of two years beginning \V1th <JSsessment year 2000-200 1 . .-
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